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 New Delpt, the October, 1966,
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F,No.203/203/86-ITA. 11} It is hereby hotified for general
gniormatigé thét the approval gran i ol the following Institutions
on perpetual basi s under section 35(1){%4 gf the Income=~tax Act,

de Minis of Pinance{Department of Revenue) Notlficatlion
maazi §{N§.203 9wITA.I1) dated 21.3.1 is hereby converted
into time bound approval valid upto 31.3.B7 subject to the
following conditiongi= !

1) It will maintain a separata acepunt af the sums recaived .
by it for scientific research, _ :

11) It will furnish Annusl Returns pf its previcus yesr
regarding its gscientiféc research activities to the _
' ﬁrescribad authority in the prescribed farmat by 3lst
lay of each year. .

© 443) ‘It will submit to the Prescribeﬂ utharity by 30th June
| #ach year g copy of thelr audited annual accounts showing
“their total income and expenditire and balance sheet
showing its assets and liabilities with g copy of each
gﬁ thasg document s ta the concerned Commissioner of
come-Lax.

iv) It will appl ta Hindstr of z:" 8
Revenue)aﬁgﬁy Dalhi 3 months in
- expliry of the approval for fur
veceived after the date af exp

{0 be rejected.

ce€De artment of

dyance before the

ef extension. Applications
of apprﬂval are 1iabla N

v} In the meantime they may form the Research Centre as
'@ separate soclsty. _
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¢f Bosbay Hospital

Trust, Bombay.. ( Y}KaBatra )
L : Uhder secretapy to the Government of Indi
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I0 BE PUBLISHED IN PART II SEC
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GOVERNMENT OF INDI,
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New Delhi,| the [3wOctober,1986.
NOTIFICATION (94D | N

iffied for general

infc‘mat on that the approval granted on erpetual basis.u/s
35 .

1){41
' Institution_vide.Ministry
Notification No, 1139(F.No.203/35
ds hereby .
31-1241986, subject to he following condiki
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by 1t for scientific research.

- 30th April sach year,

- annugl accounts'shoEigg their tota)
n

- €opy of each of these documents,tq_

of
~ Revenue

of the Income Tax Act 1961, to #he following |
| of FingncelDepadtment of Revenue) -
J75-ITA T Hoted 27-10-§5
superseades by time bound appro 31?Valid upto
nss -

ealth, Ahmedabad
t?e sums recelived

That the B.M, Institute of Hental |
will maintain a separate account o

That the gaid Institute'will,fnrni h anﬁuél returns i
of' its scientific regsearch activities|to the Pregeribed

_ Authority'faraeverv financial Zear- nisuch forms as may

be laid'down'and-intimated'to' hem for this purpose by

 That the’édid Institute will sﬁbmit-tc_ﬁhe,Prescribed

Authority by 30th June each year a eopy of their sudited

income and expenditure
 1isbilities with a
e} concernad

and Balance Sheet s Cwing its agsets

Commiesioney of IncomeftaX¢

i
oo

That the saig Institute will apply th Gentral Board
Diregt Texes, Lidnictry of Finance| {Department of
» New Delhi, 3 months in advince before the
expiry of the approval for further ettchsion.
Applications received aftor the dateof| expiry of
approval are liable to be rejected,

TR T )
B.M. Institute of Mental Health, _abmepatslad.

oy
( Y&K. Batra )

LhderiSecrétarv to the Ggvernment of India.




